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t1 Central Electricity Regulatory Commission 

PetItIon No. 23IfTU202I DatiId: 17.7.2028 

NOnCE UNDER CLAUSE (I) OF SUB-SECTION (5) OF 
SECTION 15 OF THE ELECTRICITY ACT. 2003 

An application under Section 14 of the Electrldty Act, 2003 (the Act) has been made 
by POWERGRID Vetaman Tranamlalon Umltad, B-9, Qutab Institutional Area, 
Katwaria Saral, New Deihl 110016 for amendment of existing RTM Transmission 
Ucense to PVTL to Indude transmission project "Implementation of 01 no. of 
220 kV line bay for Interconnection of MIs Rajasthan BESS PrIvate Umited (250 MW) 
BESS project at 765/400/220 kV . Bhadla-III PS" under the Regulated Tariff 
Mechanism (hereinafter referred to as "RTM") mode (hereinafter referred to as "the 
Project"). The scope of the project for which a transmission licence has been sought 
is as under: 

Implementation of 01 no. of 220 kV line bay for Interconnection of MIa 
Rajuthan BESS Prtv1Ite Umlted (250 MW) BESS project et 765/400/220 kV 
Bhadle-mps 

S. No. Scope of the Cas-city I kin implementation 
Tra ... m .... on Scheme tlmeframe 

1. 1 No. of the 220 kV line bay for • 220 kV Hne bay-
Interconnection of MIs 1 no. 
Rajasthan BESS Private 
Umlted (250 MW) RE power 
projects at 765/400/220 kV 
Bhadla-IIIPS 

2. ASSOCiated Bus extension • Bus extension 
works works for 10 bays 

Total EstIrneted Coat: 

*15 mont:h8on e be8t-effort ...... 

18 months from 
the scheme 
allocation 

(25.08.2025)* 
I.e. by 

25.02.2027 

Rs 10.Mer'S 

2. The Central Transmission Utility of India Umlted, vide Its letter dated 23.3.2026, 
has recommended for the grant of a transmission licence to the applicant to 
establish the proposed transmission svstem. 

3. Based on the material available on the record, the Commission vide order dated 
17.7.2026 in Petition No. 239/Tl12026, has proposed to Issue a transmiSSion 
licence to the applic:ant for the establishment of the transmission scheme as 
noted In para 1 above. 

4. A copy of the appl1c8tion, along with Its annexures and endosures, made by the 
applicant for the grant of an Inter-State transmission licence to POWERGRID 
Vetaman Transmlalon Umlted, before the Commission can be accessed at 
the www.Doweradd.ln/subsldlades or ' lnspected by any person in the 
Commission's office by following the laid down procedure. 

5. Notice Is hereby given In pursuance of dause (a) of sub-section (5) of Section 15 
of the Act that suggestions or objections, If any, to the Commission's proposal to 
grant a transmission licence to the applicant, as aforesaid, be sent to the 
undersigned by 4.8.2026 at the above noted address. The suggestions or 
objections received after the specified date shall not be considered. 

6. The application shall be taken up for the further hearing by the Commission on 
6.8.2026. Any person who files suggestions or objedions may in hisIher discretion 
attend the hearing, forwhich no TA/OAshall be paid by the Commission. Sd/-

~ c/ 7~lL 
2. 4 r- O?- r ~2-1, 

(Harpreet 510gb Pruthl) 
secretary 
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